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P Ld. APP for the State. 
None for the applicant. 
Matter is pending for orders on bail application of accused Rajpal. 
Arguments have already been heard on the bail application on the 

previous date.

The facts in brief are that complainant who is a senior citizen was 
induced by one person posing himself as Rishi Bhardwaj, an employee of 
Company, namely, Arcade Ensure dealing in insurance policies, to invest 
through the company. On the inducement of said person, the complainant 
deposited a sum of Rs.1.31 Crore Rupees in 27 bank accounts given by the 
accused persons. When the FIR was got registered, present accused
alongwith other accused persons was arrested. The applicant/accused was 
found to be working at Axis Bank, Tilak Nagar, where he met co-accused Kapil
and opened his savings account in his bank. 

Accused Kapil used to offer good commission 
applicantaccused Rajpal for opening several current accounts and saving
accounts. One such account was opened in the name of Shubham Steel
Tubes, which firm never existed. The process and verification of opening the 
said current account was done by accused Rajpal. It is alleged that accused 
Rajpal earned huge amount in close association with accused Kapil and others 
and duped various people. n his disclosure statement, accused admitted 
having received Rs. 12 Lacs as commission. 



Counsel for accused has argued that accused has been falsely 

implicated. He has no connection with the present offence. Investigation in this 

case is already completed. Co-accused persons, namely, Ravi Goswami and 

Surya Pratap have already been granted bail. Accused has a family of two 

small children to support. He is not a previous convict and was also willing to 

compensate the complainant. 

On the other hand, Ld. APP has vehemently opposed the bail 

application. Counsel for complainant had further stated that the complainant 

was not willing to enter into settlement with the accused on the terms being 

offered by him. 

Having heard both the parties, the role of accused is clearly 

apparent. The accused has further received sum of Rs.1,41,000/- from the 

cheated amount in a current account belonging to him. Another account in the 

name of one Ashok Kumar, bears photographs of applicant Rajpal and the said 

Ashok Kumar even does not reside at the given address. The cheated amount 

of Rs.1,38,000/- was transferred in this forged account. Further cheated 

amount has been transferred in the account of other co-accused, who was 

introduced to accused Kapil by the present applicant. Accused Rajpal has 

allegedly got three dummy companies registered at Tilak Nagar having bank 

accounts in Union Bank, which were being operated by accused Rajpal. The 

bail application was accused was already dismissed from Sessions Court even 

after filing of chargesheet on 15.01.2021. 

Considering all these facts and circumstance, I am not inclined to 

grant bail to the applicant/accused. His bail application is, accordingly, 

dismissed 
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